
f4r Jc 
filcU 

H. 

FORMNO-4 
(See Rule 12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 	 CUTTACK BENCH 

/. 

Application No 	 of t99 

Applicant (s).......... 	 Respondent (s)........................................................ 

Advocate for Applicant (s) 	 Advocate for Respondent (s) 

I rn~ 
1\ 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Rezstrav 

ORDER N0.1,DATED 13.1.2000. 

This matter has been taken up today cri 

being menticned in the morning by the learned 

Cj.lnsel for the petitianer.Seen the petition. 

Heard M.A.KaflUngO,1earri& ccLinSel for the 

petitictTler.After hearing learned co.insel for 

the petitinner.I feel that the petition can be 

disposed of at the stage of admission by 

issuing appropriate direction to the 01-6.In 

view of this, I have heard Mr.!). N. Mish ra, 

learned standing consel for the Respondents, 

on whom a C opy of the p eti ti on has o a en s e r ved. 

Applicant's case is that he is working as Motor 

Vehicle oriver under the Respofldeflts.He W 

earlier approached the -rrihunal in OA NO.195/99 

assailing the, order of transfer and during the 

pendency of that OA, the order of transfer was 

stayed, 1)uring the pendenCy of that OA the 

order of transfer which was challenged, 
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was cancelle.1.ltie applicant was on leave 

because of his illness.L.ater cxi, cn being 

[o.ind medically fit, he has reported for 

duty an 17.11.1999 in order at Anncure-2 

and he has been retained at sarnbalpir in the same 

capacity and pcted under the appropriate 

au1hority in Carriage workshop estaolishment 

SarflbalPIr.APP1iCa1t has approached for cancelling 

the order of transfer because of the fact that 

even thigh he was m1ically fit he is still 

suffering from BlocdpressUre and therefore,he 

wants that he shoild be posted to some other 

job at 5aba1pUr .The Tribunal can not issue 

a direction to the Departmental Authorities to 

post the applicant to a particular place/ 

station or to a particular post, That falls 

wi thin the 9xmxkxxxt domain 	of the 

Departmental Authorities.So far as his 

I  ccntinuil1ness is concerned,it is aibmitted 

by learned standing Ccunsel that as the applicant 

has been declared as medically fit, his plea 

that he is suffering from high BP can not oe 

entertained.In any case,there are decisions of 

the Hci'bleSuPrne coirt that it is for the 

Departmental Authorities to ccnsider the cderiuine 

perscflal difficulties Df the employees.In 

consideration of the aoove, while declining 

to intervene in the matter, this OA is disposed 

of by issuing a direction to applicant that he 

may file a representation to the Departmental 

Authorities within, a period of 15(fif teen) days 

narrating his. personal difficulties and seeking 

appropriate posting. The Departmental Authorities 

are directed that they sho..ild disposeof the 
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repres -itation of the applicant throigh a speaking 

oider within a period of 30 days from the date of 

receipt of the representation and intimate the 

result thereof to the applicant. The above ox:der 

is sub j eC t to the C cndi U on that the appi ic an t 

cbeying the transfer ordr shc,.ijd join in the 

Carriage Repair workshop and only after joiningly 

he will file the above representation, i4th the 

above directica and cbservation the OA is dispced of 

No Costs. 
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